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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TWENTIETH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 25899 OF 2024

Between:

AND
. 1.

Devalapally Deekshitha, D/o D.Naveen Kumar, Aged about 18 years, Occ.
Student, R/o._Flat No 501 , 5th Floor, C.Block, Jefrel Crown, Dream Valley,
Panchavati _ Colony, - M-a-nikonda Jagir, Puppalaguda, Rajendra Nagai,
K.V.Ranga Reddy-500 089

...PETITIONER

State of Telangana, Rep by its Principal Secretary, Department of Health and
Medical and Family Welfare, Secretariat, Hyderab'ad.

KNR University Health Sciences Warangal, Rep by its Registrar.

...RESPONDENTS

2

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue any appropriate writ, order or direction, one more particularly in

the nature of writ of Mandamus, declaring the action of the Respondents, more

particularly Respondent No.2, in not considering the petitioner representation

dated 15-09-2O24 lor counseling and admission into MBBS/BDS Course under

Management (B and C) Category for the academic year 2024-25 as illegal,

arbitrary, u nconstitutiona I and consequently direct the Respondents to consider

the petitioner representation to include the petitioner name for or next round of

counseling/stay vacancies for admission into the MBBS/BDS Course

Management (B and C) Category for the academic year 2024-25 in next round of

cou n seling.



IA NO: 10F 2024

PetitionunderSectionl5lCPCprayingthatinth€cir,;umstancesstated

in the affidavit filed in support of the petition, the High Cc urt nay be pleased to

issue interim directions directing the 2nd Respondent to conr;ider the petitioner

representationdatecl5-09-2o24andallowtoparticipateilthl:counselingunder

Management(BancC)CategoryforadmissionintothelvlBE'S/BDSCoursefor

theacademicyear2024-25fornextroundofcounselingtrrencingdisposalofthe

above writ petition.

Counsel for the Petitioner: SRI SRINIVASA RAO PACHW'q

Counsel for the Respondent No.1: M/s. SWAPNA MADHLTRI,
AGP FOR MEDICAL H=ALTH FW

Counsel for the Respondent No.2: SRI A.PRABHAKAR RAO, SC FOR KNRUHS

The Court made the following: ORDER

I
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THE HON'BLE THE CHIEF IUST ICE ALOK HE

THE HON ,BLE SRI TUSTI EI.SREENIVAS RAO

Writ Petltl0n No.25 99 of2024

AND

8

o ER: (Per tbe Hon'b/e tbe Cbief lutice Akk Aradk)

Mr. Srinivasa Rao pachwa, learned counsel appears for

the petitioner.

Ms. Srvapna Madhuri, Iearned Assistant Government

Pleader for Medical, Heaith & Family Welfare Department

appears for respondent No.1.

Mr. A. Prabhakar Rao, learned Standing Counsel for

IQloji Narayana Rao Universiry of Health Sciences (hereinafter

referred ro as 'the University) appears for respondent No.2.

2. With the consenr of the learned counsel for the parties,

the matrer is heard finally.

3. In this petition, the petirioner inter a/ia has prayed for the

following relief:

"For the reasons stated in the accompanying

affidavit, It is therefore prayed that this Hon,ble



L. ' .'lt

)

Court m av be plcased to issue afly approPrl lte rrttl '

order o: direction, ofle more parttcuiarlv in th':

nature c I rvtit o[ Mandamus, deciaring the : ctic n c'f

thc Rer;pondcflts, more patticularly Respon dcn t

No.2, in not considcring the ;ctitrr.'ncr

represelrtation dated 15'09'2024 fot counst'linp and

admissi,rn into MBBS/BDS Coursc Lrndor

Management (B & C) Category lor the ilcacenric

year 2( 24-25 zs i11egal, arbitrary, unconstitu ional

and cor,sequently direct the Respondents t() cotrsid3r

the p:titioner representadon to inci'rde the

peuuor.ct name for or flext tound lrf

counse.ing/stray vacancies for admrssion intr t]:re

MBBS /BDS Course Management (B & C) Ca'egr:'ry

fot th,r academic year 2024-25 in next rou lrl of

counse Lling and pass such other ordcr or orLers as

this Court deems fit and propcr in the crrcr'rmsmn<-cs

o[ the case."

4. Learnel counsel for the petitioner sut'mltted that the

petitioner hzcl appl-ied for admission into MB'BS/IIDS course

for the acac-emic year 2024-25 under A cat3gory' llorvever'

jnadver[entl,'. the petiuoner did not indicatr: B & C G\fRI)

categories. IIe fulther submitted that the pctliorer be granted
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hberty to submit a represe ntation to the Uruvetsitv and the

University be direcred to decide the said representadon in a

time bound manner.

5. Learned Standing Counsel for the University submitted

that tlre last date for registration of applications was 23.0g.2024

and thereafter, merir list has been prepared which shall be

published ar the dme of indicating the web options. However,

it is fairly submitted by him rhat in case the petitioner submits a

representation, the same shail be dealt with by the University in

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ petition is disposed of with liberty to

the petitioner to submir a representation to the Univetsity with

regard to her grievance. Needless to state that in case such a

representation is made, the Universiry shall decide the same

within a period of rwo (2) days thereafter. It is made clear that
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this Court has not expressed any opinion on t.1e rncrits of the

mattef .

Miscellureous applications, if any pcncling sl.,all stand

closed. Thcrc shall be no otdet as to costs.

SD/-A.V.S. PRASAD

//TRUE COPY//

l.ThePrincipalsecretary,DepartmentofHealthar'dlt4edicalandFamily
Welfare, Sdcn;tariat, Hyderabad, State ot lelangana'

2. The Registrar. KNR University Health Sciences Warartgal

3. One CC to SF I SRINIVASA RAO PACHWA, Advocak) [OrrUC;]

4. One CC to SF I A PRABHAKAR RAO, SC FOR KNRL HS [OPUC]

5. Two ccs to iP FOR MEDICAL HEALTH FW, High court for the state of

Telangana at tYderabad [OUT]

6. Two CD CoPics
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HIGH COURT

DATED: 20101112024

ORDER

WP.No.2589ft of 2024

CC TODAY
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DISPOS!NG .)F THE WRIT PETITION'

WITHOUT CoSTS
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